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l Shri Arun Kumar Sarkar.
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§ The Union of India and others.

' Respondents
j ( INDEX

. —

Sl. Nomenclature Brief description of documents Page

| No. of documents From To
| (1 ) ©) (4)

| 1. | Application Appiication filed by the Applicant 1-14
| 2. | Affidavit Affidavit of the Applicant ~ 15-16
. 3. | ANNEXURE A/1 [ Certificate for passing H.S.L.C. /7

‘ Examination, $888. jo>/.

|l 4. | ANNEXURE A2 | Certificate for passing Eiementary |

I Animal Husbandry & Veterinary <

i , Science Examination, 1993-94.

| 5. | ANNEXURE-A/3 Appointment order dated 15/09/1998. /9

' 6. | ANNEXURE A/4 Relevant page showing pay scale of

i ' the veterinary staffs of the Central| 0

i Civil Service (Revised Pay) Rules,

i : 1997 First Schedule of Part “A” .

' 7. | ANNEXURE A/5 Relevant portion of Section 30 of India 2/

f‘ Veterinary Council Act, 1984. ‘

1 8. | ANNEXURE A/8 Relevant portion containing the pay

[ scaie of Compounder, Central Forest 22

_'; Service ‘

19. | ANNEXURE A/7 Letter of DGAR dated 15/09/1998. 23 -3/
110. | ANNEXURE A/8 Letter of DGAR dated 3//3//52%8 - |32-23
111. | ANNEXURE A/9 Chart duties. 24 - 35
| 12. | ANNEXURE A/10 | Relevant page containing Appendix-I| 3¢

| of the hand Book of ICAR.

[13. | ANNEXURE A/11 Order of the Hon'ble CAT dated

; 11/12/12002 passed in O.A. No.85 of | 37 -39
B 2002.
| [14. | ANNEXURE A/12 | Decision of the DGAR in the matter of vy
Ll pay anomalies taken on 24/04/2001 .

Signature of the Applicant
For use in Tribunal's office.

H

I
ate of filing : |

Registration No. :
|
i

By
Ry
S <
e
s
O
=&



Ny

&

tvawg

Aoy wwelf

NN\

Presented by

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

Guwahati_Bench

g2
Original Application No. of 2004.

Shri Arun Kumar Sarkar aged about 30 years S/O Shri
Naresh Chandra Sarkar, by occupation a veterinary
Field Assistant of Assam Rifles at present posted at
1" A.R. a resident of Village No.2, Bhatagaon, P.O. &
P.S. Bijni, Diskicl Bongaigaon, Assam.

APPLICANT.

- Versus -
1. The Union of India through the Secretary to the

Government of India, Ministry of Home Affairs.

2. The Ministry of Finance through its Secretary,
Government of India, New Delhi.

3. 'Ihe Director General, Directorate of Assam Rifles,
at Shiliong — 793001.

4. The Commandani, 1* Bn. Assam Rifles.

/0 99 A.P.O.
--- RESPONDENTS.
Details of Applications :-
1. Particulars of the order against which the application is made :-

Against the inaction of the Respondents in implementing the Central
Civil Services (RP) Rules, 1997 in the other words for non implementation of
the Central Civil Services (Revised Pay) Vctcriﬁarians (Veterinary Staffs) of
the Assam Rifles which has been nomenclatured as Veterinary Field

Assistants (VFA).

o S

(’4 04 5? Advocate,
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2.

Jurisdiction of Tribunal :-

The applicant declares that the subject matter of the present case

where he wants redressal is within the jurisdiction of the Central

Administrative Tribunal, Guwahati Bench.

3.

Limitation :-

The subject matter of the present case is as regards to unequal

treatment in implementing the CCS (Revised Pay) Rules, 1997. It is a case of

continuing cause of action which arises every month. Hence, the applicant

begs to submit the application is very much within time. Limitation Period

prescribed in Section 21 of the Administrations Tribunal Act.

(A)

(B)

Fact of the case :-

The Applicant is a bonafide citizen of India having permanent
residence at Village No.2, Bhatagaon, P.O. & P.S. Bijni, District
Bongaigaon, Assam. The Applicant passed Board of Secondary
EM"‘; 199/,

Counedl, Assam in the year ¥$83. Thereafter, the Applicant

L
successfully compleied Elementary Animal Husbandry & Velerninary

Science Lxamination in the year 1993-94 from Animal IIusbandry &

Veterinary Department, Assam, Government of Assam.

The Assistant Director {(A) Directorate General of Assam
Rifles, Shillong-11 issued a public advertisement in various National
News Papers for appointment to the post of Veterinary Field Assistant

(VFA for short) in the Directorate of Assam Rifles.

The Applicant applied (o the posi of Veterinary Field Assistani in (he
Directorate General Assam Rifles, Shillong-1 and the Director

General Assam Rifles issued an appointment order of the Applicant



MWV,

i’

S X

ke, Re

being No.L14015/Pers-Ars/98/Med-A/ dated 15" Seplember, 1998 in
the scale of Rs.3050-75-3950-80-4590/- per month plus other
allowances as admissible under the existing Rules from time to time

and posted at 11" Assam Rifles.

True copies of (i) Certificate for passing Higher
192/
Secondary Education Examination, 1983, (i)
Certificate for passing Elementary Animal
Husbandry & Veterinary Science Examination,
1993-94 and (iii)) appoiniment order dated
15/09/1998 are enclosed herewith and marked

as Annexures-A/l, A/2 and A/3 respectively.

C. That, the present post of the applicant i.e. Veterinary Field Assistani
(VFA) and other posts known as Animal Husbandry Assistant, Compounder,
Dresser, Stockman, Stock Asstt. Vaccinator and Milk Recorder etc. are
categorised as paraveterinarians posts. They provide auxiliary support in

Veterinary and Animal Husbandry practices.

The minimum required qualification of such post is matriculation with
diploma or certificate or experience of one or two years as the case may be.
Section 30 of the Indian Veterinary Cougzcil Act, 1984 also provides the
minimum qualification and nature of works to be done by such posts. The

relevant portion is hereby reproduced for easy reference.

Sec. 30(b)  Practise Veterinary Medicine in any State :-

Provided that the State Government may, order, permit a person

holding a diploma or certificate of veterinary supervisor, stockman or stock

assistant (by whatever name called) of any State or any veterinary institution
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mm india (o render under ihe supervision and direciion of a regisiered

Veterinary practitioner, minor veterinary services.

Explanation :- “Minor veterinary services” means the rendering of
preliminary veterinary aid, like vaccination, castration, and dressiﬁg of
wounds, and such other types of preliminary aid, like vaccination, castration
and dressing of wounds, and such other types of preliminary aid the treatment
of such ailments as the State Government may, be notification in the Official

Gazette, specify in the behalf.

Therefore, duties and nature of works of all such posts are to do minor
reterinary services which provides auxiliary support in Veterinary and
Animal Husbandry Service like vaccination, castration, dressing of wounds

or treatment of ailments etc.

D. That, the pay scale of the said post (i.e. Veterinary staffs or
Paraveterinarian post) was/were pleased to the pay range of Rs.950-1500/- in
the 4™ Pay Commission or Central Civil Services (Revised Pay) Rules, 1997
the Central Government has revised the pay scale of the said Veterinary
Statls/or paraveterinarian pbst equally to the pay scale of Rs.4000-100-6000/-
by naming the posts such as Stockman/Compounder/Stock Assit./Animal
Husbandry Asstt./Dresser etc. All the concerned Department under Central
Service have implemented the said revision of pay, but in case of the post of
VFA of Assam Rifles, the Respondents failed to implement such revision of
pay by taking the advantage of nonmentioning the nomenclature of VFA in
the column of Veterinary Staffs of the Central Civil Services (Revised Pay)
Rules, 1997. Instead of Implementing the Pay scale given in the First

Schedule of Part “B” of the said Civil Science (RP) Rules 1997 i.e. 4000-
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100-6000/- by taking analogy of (he post or veieriary stalls as described in
Section 30 of the Indian Veterinary Council Act. 1984, where it is clearly
stated that what ever name may be called, but the DGAR implemented The

C.C.S.(RP) Rules 1997 in Schedule “A” i.c. Rs.3050-4590/-.

True copy of the relevant page showing pay
scale of the veterinary staffs of the Central
Civil Services (Revised Pay) Rules, 1997 First
Schedule of Part “A” Relevant Portion of
Section 30 of India Veterinary Council Act,
1984 are enclosed herewith and marked as

Annexures-A/4 and A/5 respectively.

Tt will not be out of place to mention here that the post of Veterinary
Compounder attach to Central Forest Service wags initially fixed at the pay
scale of Rs.800-1150/- less than the pay scale of VFA, Assam Rifles. But
with the new pay revision the pay scale of .thc said Vety. Compounder of

Forest Service is revised to Rs.4000-6000/-

The Applicant begs to submit that the Compounder of BSF is also
enjoying the pay scale of Rs.1400-2300/- pre revised and after revised
Rs.4500-125-7000/- per month. It is also begged to subﬁﬁt that the nature of
work of Compounder B.S.F. is only to maintain pharmatical works under
supervision of a Register Veterinary Doctors. Whereas the nature of works of
the Petitioner’s post i.c. VFA of Assam Rifles include all the functions and
operation of Vely. And Animal Husbandry works such as treaiment, minor
veterinary works maintaining pharmatical works. Inspection of animal health,

checking of meat supply to Troops, acccnipany with troops in field works

“E
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without supervision of any Doclors/Register Velerinary Practitioner. It is also
to submit that there is no Post of Doctors in Assam Rifles whereas B.S.T. has
having Register Veterinary Doctors/Practitioner. In other words, the

Veterinary Field Asstt. of A.R. are more workload and responsible than the

Compounder of BSF.,

The Assam Rifles had submitted a proposal to Ministry of Home
Affairs to streamlines the pay structure of VFA Assam Rifles with

Compounder B.S.F./ITBP vide DGAR letter No. A/PERS/5™ pay/98 dated 15

September, 1998 and letter No.IL14015/5™ CPC/98/A-IV198 dated (BL¢ flied,
A .\\,‘ ”
£5/998.
i “"-Yt&

True copies of relevant portion coniaining the

pay scale of Compounder, Central Forest

Service and letter of DGAR dated 15/09/1998

and ‘3;1/;[_9_2 are enclosed as Annexures-
W

A/6, A/7T and A/8 respectively.

E. That, on approach being made by the applicant 4nd other VFA, the

Directorate General Assam Ritles issued an official notification dated

{lﬁ/_‘@/_ﬁw 2 (at Annexure-Af;‘é) under heading of “Silent Feature of Pay Scale
»

b
of Assam Rifles Personnel”. It is stated at para No.20 of the said notification

that the Directorate had taken up a case to upgrade the basic pay of VFA to
Rs.4000-6000/- and further stated that Ministry of Home Affairs is inclined

to such proposal.

F. That, as stated above the duties and nature of works of the VFA and

other posts like Stockman/Compounder/Stock Asstt./Animal Husbandry
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Assit./Dresser eic. are only minor velerinary service rendering preliminary
veterinary aids like vaccination, castration, dressing of wound etc. Therefore,
the nature of works or work allocation of all the veterinary staffs (or para
veterinarian post) are almost same in view of the Section 30(b) of the said
Act. 1984. But in ground reality the VFA in Assam Rifles are more ordous
and than the other veterinary staffs of other Departments.

Charter of duties of VFA, Assam Rifles :-

APPX
P (Ref to DGAR leiter No.L14015/C-
§ Duty/VFA/Med-4 dated 4™ Aug., 99
g CHARTER OF DUTIES OF VETERINARY FIELD
3 ASSISTANT : ASSAM RIFLES.
\l) 1. Charter of duties of Field Assistant are as under :-
g (a) Regular medical inspection to be conducted, to ensure fitness of
1

Animals, the Veterinary Field Assistant and proper record of such
inspections be maintained.

(b) Regular medical examinaiion and treatment of sick Animals held
at Battalion.

{c) Regular medical examination of Animals available in Dairy farm,
Poultry farm and Piggery farm etc. in the Battalion,

(d) Veterinary Field Assistant always accompany the Animal
transport when they carry lead from one place to another.

(e) Examination of MOH (Meat of Hoof) and inspection of dressed
meat issued to the troops.

(D) Velerinary Ficld Assisianl ensures that eggs supplied by

contractor dare fresh, of good average size and weight of 12 eggs
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is not be less than 500 gms. Individual egg weighing Iess than 40
gms is not be accepted.
(g) Veterinary Field Assistant alsc ensures that Poultry live is healthy
and wall nourished.
A true copy of chart of duties is enclosed

herewith and marked as Annexure-A/9.

G. The Service of the VFA in Assam Rifles with one year certificate
course on Diploma in the Veterinary Science is also a Technical Post. In the
Hand Book of Indian Council of Agricultural Research (ICAR), it 1s clearly
pointed out that Field Assistant in Veterinary is aiso a Technical post vide

Appendix-II of the said Hand Book of ICAR.

True copy of the relevant page containing
Appendix-II of the Hand Book of ICAR is
enclosed herewith and marked as Annexure-

A/10.

H. That, the DGAR, Shillong again reconsidered the matter of the pay
scale of VFA and notified another office decision under the heading of
“Progress of Anomalics Cascs” and in that at para No.7 it is statcd that in st
CPC of the post of VFA and equivalent grade in other organisation has been
revised by a single scale of Rs.4000-6000/-. A case has been taken up with
MHA to accord approval for implementation of revised scale to the post of
VFA in AR. Case is under progress. From this it is crystal clear that the
DGAR also admitted that the other equivalent post/grade of other

organisation or department have benefited with the said revision of pay of



-

\é
Y/

WA WY

2. RO

ey

A

T

74

Rs.4000-6000/- and thai DGAR is also willing (o implement such revision of
pay in case of VFA, AR. But the applicant cannot understand as to why the

DGAR still remzﬁn silent till date.

It may also be relevant to mention that one similarly situated with the
present Applicant, Shri S. Manimacha Singh, VFA of Assam Rifles filed a
O.A. No.65 of 2002 with a prayer to include VFA of Assam Rifles in the
category of “OTHER TECHNICIANS” in CCS(RP) Rules, 1997 and the
same is reproduced hereunder :-

“XXII OTHER TECHNICIANS”

(a) Post requiring matriculation with some experience as
minimum gualification for direct recruitment Rs.4000-100-6000/-“

The said O.A. No.65 of 2002 was finally disposed of on 11/12/2002
with the following direction :-

“We have heard Mr. A. M. Singh, learned counsel for the Applicant

and also Mr. AK. Choudhury, learned Addl. C.GS.C. for the

respondents at length. Considering the facts and circumstances we
are of the opinion that the maifer requires no further adjudication
from oiir end. The Goveriminent has taken a decision in princple
and in view of the pendency ¢f the Court proceeding the autherity

did not take any step for implementation of the matter. In view of

the clear statement made by the respondents we dispose of this

application with a direction on the respondents to implement the
undertaking as expeditiously as possible, preferably within a period

of three months from tie date of receipt of this order.

The application ihus stands disposed of. There shall,

“however, be no order as to costs.”

%
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It is also pertinent (o meniion thal the direction of the Hon'ble CAT
does not only confine to the Applicant of O.A. No.65 of 2002 only, in fact, it

extends to all the VFAs of Assam Rifles.

True copies of the order of the Hon'ble CAT
dated 11/12/2002 passed in O.A. No.65 of 2002
and decision of the DGAR in the matter of pay
anomalies taken on 24/04/2001 are also
enclosed herewith and marked as Annexure-

A/11 and A/12 respectively.

(a) The Veterinary establishment in any organisation or Directorate or

.%9 S. Grounds for relief with legal provisien :-
’ .

A\ w\mn

AN RS

Institate, there exist a certain post or posts which normally nomenclature as
VFA or stockman or Animal Husbandry or Veterinary Compounder or
Vaccinator or Dresser or Field Assistant (Whatever name may be called).
Their man work is to render minor veterinary service like vaccination,
castration, dressing of wounds treatment of animal. So works of every such
post (which is tcrmcd as paravctcrinarian post) cither of the Dircctoratc .of
Assam Rifles or B.S.F. or other Organisation are to be treated as same in
view of the Section 30 (b) of the Indian Veterinary Council Act, 1984. And
moreso the minimum qualification of such post is matriculation with diploma
or certificate or experience as indicated in the said Section 30(b) of the said
Act. 1984 : so also as discussed in para No.55.284 of the 5% Central Pay
Commission by taking these different nomenclatured of post into one ground
as paraveterinarian post, the pay scale was recommended to revise equally to
Rs.4000-6000/- so thaf there may not arisc any qucstion of pay anomaly. The
Central Govt. also accepted and approved the recommendation and revised

the pay scale of such post to Rs.4000-6000/- by reflecting under the heading
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“XXIV-Velerinary Stafls”(¢) of the CCS(RP) Rules, 1997. Bul the
Directorate of Assam Rifles failed to implement the same without any cogent
reason and denied the right of the applicant to enjoy the said revised pay

scale,

(b) The Pay Comumission also discussed about other posts of
Technicians for which minimum educational qualification is only
matriculation with some experience and recommended to revise the pay scale
to Rs.4000-6000/- equally to those of paraveterinarians post, and the same is
approved by the Central Government and included in the CCS(RP) Rules,
1997 and reflected in part B or column No.”XXII-OTHER TECHNICIANS”
for convenient the same is reproduced herein :

“XXII OTHER TECHNICIANS™
(a) Post requiring matriculation with some experience as

minimum qualification for direct recruitment Rs.4000-100-6000/-«

(a) The present Applicant also similarly situated with the Petitioner of
O.A. No.65 of 2002.

(b) VFA of Assam Rifles is also a technical post and the minimum
qualification is matriculation with diploma or certificate (vide
Annexure-A/10 and Section 30G(b) of the Indian Veterinary Council
Act., 1984). Looking in this angle too, the pay scale of VFA/AR is
sought to have revised to Rs.4000-6000/-

(¢)  That, on the recent decision of DGAR (vide Annexures-A/7and A/8)
it is clearly stated and admitted that the pay scale of other equivalent
post/grade with the VFA/AR have already been revised to Rs.4000-

6000/-. So, it can be concluded that the DGAR had already expressed
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their willingness to tevise the said pay scale of VFA equally with
other counterparts.

That, the VFA/AR and its counterparts (or equivalent posts) in
different organisation or Directorate or Institute are all same and
equal either in the nature of works or in looking to the minimum
educational qualification. So, the principle of equal pay for equal
works is applicable in the present case as enumerated in Article 39(d)

of the Constitution of India.

Details of the remedies exhausted :

The applicant declares that there is no remedy available to him or

provided under the reievant Service Rules except by way of the present

application.

Matter not previously filed or pending with any other Court :

No such application has been filed in any other Court or I'ribunal.

Reliefs sought :

(1) Respondents be directed to upgrade the pay scale of VFA (Assam
Ritles) to Rs.4500-7000/- in parity with Compounder (BSF) or at
feast to Rs.4000-6000/- in parity with those of other

paraveterinarians w.e.f. 5™ September, 1998.

(ii) to direct the Respondent to consider for changing the
nomenclature of the present Petitioner’s post of VFs either to
Veterinary Assistant or Assistant Veterinarian or Animal

Husbandry Asstt. or Compounder.

\\-0
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9. in the Inierim :-
Any appropriate interim order be passed in the interest of justice.
Pendency may not be a bar to extend the benefit of order of the

Hon’ble CAT dated 31/12/2002 passed in O.A. No.65 of 2002.

Signature of the Applicant.
Dated/Imphal, *t\'f v Kaawar Qay kevr—

e 9P Mard, 2053

By M L—

Advocate.
10.  The application is being submitted by hand through the Applicant’s
duly appointed counsel.
11.  Particulars of Postal Orders filed in respect of the application

fee :-

12, List of enclosures :

( i) Application in triplicatc.

(2) Affidavit

(3) Postal Order No. dated
in favour of the payee, the Registrar, CAT, Guwahati Branch,
Guwahati.

(4) 4 extra copies of the application for 4 Respondents.

(5) Index in Form-1.

{(6) Receipt Slip.

(7) Vakalatnama.
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VERIFICATION

I, Arun Kumar Sarkar aged about 30 years S/O Shri Naresh Chandra
Sarkar, by occupation a veterinary Field Assistant of Assam Rifles now
posted at 1¥ AR. a resident of Village No.2, Bhatagaon, P.O. & P.S. Bijni,
District Bongaigaon, Assam, do hereby verify that the contents of paragraph
Nos.1,4 & 9 are true to personal knowledge and contents of Para Nos.2 and 3
are believe to be frue on the legal advice and ihe contents of the para No.5,6,7
and 8 arc truc and corrcct cxcopting thosc logal points and thosc legal points
are based on the information of my counsel which I also verify believe to be
true.

Aum \Crrvmas Lol
Dated/Imphal, Signature of the Applicant.

The ‘D'AMM, 0%

Byznw -

Advocatc.

To
The Registrar,
Central Administrative Tribunal,

Guwahati Bench, Guwahati.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAIIATI BENCII

ORIGINAL APPLICATION NO. QF 2004.
Shri Arun Kumar Sarkar.
Applicant.
- Versus -

The Union of India and others.

Respondents.
AFFIDAVIT

I, Arun Kumar Sarkar aged about 30 vears S/O Shri Naresh Chandra
Sarkar, by occupation a veterinary Field Assistant of Assam Rifles now
posted at 1% A.R. a resident of Village No.2, Bhatagaon, P.O. & P.S. Bijni,
District Bongaigaon, Assam, do hereby solemnly affirm and state as

follows :-

1. That, I am the Applicant in the accompanying application. I have
gone through the contents of the present application and as such I am weli
conversant with the facts and circumstances of the case. I am presenting this

affidavit in suppoit of the statements made in the said application. These are

true to my knowledge.

2. That, the statements made in the foregoing paragraph Nos.1, 4 and 9
are within my personal knowledge ; and contents of Para Nos.2 and 3 are

believe to be true on the legal advice and the contents of the Para Nos.5, 6, 7

A
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and 8 are based on the information received by me from my counsel which I

believe the same to be true.

3. That, the documents at Annexure-A/1 to A/12 are the true and correct

copies of their originals,

Ahwv\_ bmw\q'( 3*.‘3&,_,,
( Arun Kumar Sarkar )

DEPONENT.

Dated/Imphal,
The ¥4 Mcurcl.\,, :wb?

Drawn um

Advocate,




High School Leaving Certificate Examination
{ Qate of announcement of result 10.7. 1)

3 @EE@EE? Yot .. @i’g%ﬁ/ﬂ %@wm ngfﬁ
2 P s e T y«é@g/

-

| : ffm% %ﬂ[ W gmﬂfmé %’ﬁﬁ / / 2o ﬁ&ﬁ/@/ c%f/ (s
N /Z%‘VV%W%/@,%E@WO/OAWW | L

ATTESTED TO BE TRUE COFY | | | D
GUWAHATI, ASSAM |

: | _ B.C. KONWAR
L REGISTRAR II '

| o ' "SECRETARY '
\ et . B 4 .




GOVT. OF ASSAM
ANIMAL HUSBANDRY & VETERINARY DEPARTMENT, ASSAM

gy Senre &@;;%/ -
. %;%% dgsam /@ |
’ - ‘GHUNGOOR, SILCHAR %
=z

=

:_ Elementmf/ knowledge on Animal Husbandry & Veterinary Science Examination
I SESSION 1983-94 =

having completed one year course of studies in the School of Veterinary Science and Animal

Husbandry, Ghungoor, for the 52557? 1993-94 e have passed success lly tﬁe§ Final ‘
Examination and was placed in the ... ASE ... Division Secumy66 ....... % of L’»éari{s.
Board of Examiners ; WNA/\ : . \
Chairman Member Secrefary ~
‘ & ~ & -
Director, Animal Husbandry & Veterinary Deptt Principal, School of Veterinary Science & Animal P'??Jsband'y

Ghnungoor, Silchar

Assam .
’ //g// 4&*/’ ’/1“’&’ ) ' R L
. Médmber )

» Membesr MermsCer Member.~
) Dated, Ghungoor, Sikchar
v The. &5 Atgusfrag s V
. o C .
ATTESTED TO BE TRUE COPY &
. _ 4
rmei—— - ' S : o : - e

—— e ==

ANNEXURE —#/2



g FARY. NO.
FROM RRYARN)

-4 . Tele No v: 705005

Bharat‘Sa:kar : S 'i
1 S, Govt gf India :
oL S : < Brih Nantraleya
| - | LT h?h?p;deghqlayg‘ﬂqgcm Rifles
: _ o o Ulf‘ec_:,’rfp?‘.a’f‘—t benexal assan. Mifles
: ; ‘ Shilluvng - 793011 o
1'14015/Pcra—hkq/98/ﬁwd n/ | /;f/ :
A -4 ) Scp 9g
Shri prun Runar Sarkecry L : R ‘ i
. Vill . fg 2 Bhetagacn Sl R R : .
. PO i Bijng : el e | ]
Diztrict — Bengaigaon ' R o
{Assam)w PIN-703390 ¢ . & toue z¢ '4 N
AFCOINTHENY VETFRINARY FIELD ASSISTNT
. ; RS L R e e s
, 10 . The Director QenemalhAqsqm~RiFles,'5hillong is pleagad tq
appoant Mr ypun Kumar Sarker.%amporarily 3% Veterinary Figl
Aszistent againgt the existing vacency of fseam Rifleg wigh effect
from 15 Scpiember 0g (Fi) umtil further orders in {he gealp oy pay
oo 3050~75—3950-80~4590/— fper month plug other nllowonces ng Admi—-
62iblo Trom time to tipe and pocied teld pccam Riflqg,
29 The appointmont ig Provigional Gubject 4o satimfnctory
police verificetion report, SRR ' SR
3, The apraintment is purely tempoxary and may be texminetpg
with one month notice from either side, : S
% . N '
4, You are liable to sgrve anywhere in Indiz whore eVer Asgam
Rifles unitp sye deployed, - o '
5, The past is likely to be combatined.
L4 //
L 4
(Sr!( SUI‘i/
Cclonel
Deputy Director (Medical)
. for Divector Genornl psenm Aiflas
Lany_to i~ .
1a Pay &nd foccolnts Office (AK)
' Henbhe Ville, Leitumkhrsn
Shillong & 03
B : 24 Headcuartarsg
3 AL % 8 _FPange fssom Riflos.
’ c/e 99 APC
3. 11 Ascem Riflis - Neceasary police verification ropert
c/o 99 APG . may be obtained as por Rule and 4

cupy be fud Lo this Yte for isnuing
formzl anppointmant Srdar,  Modieal
fitnoss cextificazn may By ehtadined

freim the indvicues .

oPY
ATTESTED TO BE TRUE C
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CCS (RP) RULES, 1997

THE FIRST SCHEDULE
[See Rules 3 and 4]

PART - A

ANNEXURE

4

Revised scales for posts carrying present scales in Groups ‘A’,
‘B, “C? and ‘D’ except posts for which different
revised scales are notified separately

SL. | POST/ PRESENT SCALE REVISED SCALE
NO. | GRADE (Rs.) (Rs.)
1. S-1 750-12-870-14-940 2,550-55-2,660-60-3,200
2. S-2 | 775-12-871-14-1,025 2,610-60-3,150-65-3,540
3. S-3 800-15-1,010-20-1,150 2,650-65-3,300-70-4,000
4, S4 | 825-15-900-20-1,200 2,750-70-3,800-75-4,400
5. S-5 | 950-20-1 150-;%-%!400 3,050-75-3,950-80-4,590
950-20-1,150-25-1,500 : ;
1,150-25-1,500
6. S-6 | 975-25-1,150-30-1,540 3,200-85-4,900
975-25-1,150-30-1,660
7. S-7 1,200-30-1,440-30-1,8G0 4,000-100-6,000
1,200-30-1,560-40-2,040
1,320-30-1,560-40-2,040
8. S-8 1,350-30-1,440-40-1,800- 4,500-125-7,000
50-2,200
1,400-40-1,800-50-2,300
9. | S-9 1,400-40-1,600-50-2,300- 5,000-150-8,000
60-2,600
1,600-50-2,300-60-2,660
10. |S-10 1,640-60-2,600-75-2,900 5,500-175-9,000
11. | S-11 2,000-60-2,120 16,500-200-6,900
12, jS-12 | 2,000-60-2,300-75-3,200 6,500-200-10,500
2,000-60-2,300-75-3,200-
100-3,500
13. {S-13 | 2,375-75-3,200-100-3.500 7,450-225-11,500
< | 2,375-75-3,200-100-3,500-
. 125-3,750
14. {S-14 | 2,500-4,000 (Proposed new | 7,500-250-12,000
. pre-revised scale) .
15. 1S-15 1 2,200-75-2,800-100-4,000 8,000-275-13,500
2,300-100-2,800
16. |S-16 | 2,630 - FIXED 9,000 - FIXED
17. | S-17 | 2,630-75-2,780 9,000-275-9,550
18. {S-18 | 3,150-100-3,350 10,325-325-10,975
RPR—4
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27. If the nmame of any person enrolled on a State veterinary
register is removed therefrom in pursuance of any power conferred
under this Act, the Council shall direct the removal of the name
of such person from the Indian veterinary practitioners register.

28. Every person registered in the Indian veterinary practitionets
register shall notify any transfer of the place of his residence or
practice to the Council and the State Veterinary CouuCil within nioety
days of .such transfer, failing which his right to participate in the
election ..of members of the Council or a State Veterinary Council
shall be liable .to be forfeited by order of the Central Government
either permapently or for such perivd as may be specified therein.

CHAPTER [V

PRIVILEGES OF REGISTERED VETERINARY
PRACTITIONERS

29. Subject to the conditions and restrictions laid down in this

Act, every person whose namc is for the time being borne on the

Indian veterinary practitioners register shall be entitled according to

his qualifications to practise as a veterinary practitioner and to

recover in due course of law in respect of such practice any expenses

* charges in respect of medicaments and other appliances or any fce;
to which he may be entitled. v

l30. No person, other than a registered veterinary practitioner
shall— . ‘ ' ' ’

(a) hold office as vetcrinary physician or surgeon or any
other like office (by_whatever.name called) in Governmicat of in any
institution maintained by a local or otber authority ;

*/(6) practise _veicrinary medicine in any §4(at“c}:'
3 .d,u.-.y,-._.v,\,.unr-\'—,mr I LS W

Provided that the State Government may, by order, permit
a person holding a diploma or certificate of veteriaary supervisor,
stockman or stock assistant (by- whatever name.called) issued:

\

called) of any State or afly veterinary institution in India, to
render , under the supervision and direction of a registered
veterinary Ppractitioter, JMnor - VelCr{IaTy services:

.

“ j * -+ {Explananio—""MIior veterinary services’ means the rendering

‘of preliminary veterinary aid, like, vaccination, castration. and

. dyessing. of wounds, and such other=types of pitlininary uid
orthe treatment cf such™Tifments 45 " the S GoVernment
_:rqa_y,_;lzy,notiﬁcat_iox)'iu the Oflicial Gazette, specify in the behalf;['
(b) be entitled to sizn or authenticate a veterinary health

D/‘-\ certificate or any other certificate required by any law to be

sivmed or authenticated by a duly qualified veterinary practitioner;

~ (d) be entitled to give evidence at any inquest or ir any
court of law as an cexpert under section 45 of the Indian

of 1872 EvidenceAct, 1872, on any matter relating te veterinary medicine.

-

Ty
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by the Directorate of Animal Husbandry (by whatever name] l

Removal
of names
from the
Iadian vete-
rinary prac-
titioners
registers
Person
enrolied on
Indian vete-
finary prac-
titioners
register to
notify change
of place of
residence op
practice.

Privileges
of persons
‘who are
earolled on
Indian

* veterinary

practitioners
register.

Right of
persons who
are enrolied
on the Indiamgge
veterioacy
practitioners
register.
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100-3500

4

A-74 COMPILATION OF FIFTH CENTRAL pAY COMMISSION REPORT

[0} 2) (3) @ - (5)

7. RangeOfﬁccr/Fomst 1400-40.1800-EB-50~2300 3500-175-9000 t.104.10

ger : BN T :

8 Asst Conservator of 2200-60-2300-EB-7533200 - 6500-200-10500 .. +104.10

6 ... 100-3500 o 7500-250-12000
Flm Sm ‘ TR KR RN
9.  Fireman 750-12-870—58-14-940, 2610-60-3150-65. 104.11
: 3540 RN
Andaman apg Nicobar Islands
Directorate of Fisheries : :

12, FishcricsDcveIOpmcm 200060-2300-58-75-3200 6500-200-10500 14.20
Officer/Asstt. Dy, : 7500-250-12000

13. Surveyors 1200-30—1560-58-40-2040 4000-100-6000 104.21

AP (45%—125'70(» it
IR . . 2000-150-8000.,

14, PlamOpemor-c_um- 950—20-1150~EB-25-1400 4000-100-6000. 104.22
Mechanic.- - ,
Public Warks Department : -

15. Asstt. Town Planner 2000-60—2300=EB~75~3200 6500-200-10500 104.23

100-3500 SR -7500-250-12000“;' ,

16.  Assistant Shed Master 1200-30-]560~EB-40—2040' 4500-125.7000 104.24

17. Shed Master- 1400-40-1800-EB-50-2300 5000-150-8000 .. 104.24

18. Overseer - 950-20—1150-58-254’400‘- 3050-75-3950-80.. 104.25

C - 4590 o
. 4000-100-6000
Health Department o : _
19. Pharmacists 1200-30~1560-EB-40-2040. 4500-125-7000 104.28
. 5000-150-8000 .
5500-175-9000

20. Lineman-cum-Meter 950-20-11.50-EB-25-15,00 -4000-100-6000 104.29
Reader . ., ' .o :
Forest Department ' A AL

v/.Vcterirmymepoundcr 800-15-;010-EB-20~1150 +. 4000-100-6000 ., 104.30

22, Senioertainary‘ 950-20~1150-EB-25-1400 4500-125-7000 . 104.30
Compounder ; T
Dadra and Nagar Havel; :

Health Department : S

23. Bio-Chemist . ]640—60-2600—EB-75-2900 6500-200-10500, . 104.32
Public Works Department : : . -

24. Draughtsman Grade | 1400-40-1800-EB-50-2300 5000-150-8000 104.33

25. Draughtsman Grade 11 1200-30-156(}EB-40~204O 4500-125.7000 ., 1104.33

26, DmughtsnnnGmdeHI 950-20-1150—58-25-1500 4000-100-6000 104.33
Lakshadweep:

Directorate of Heajt
27. AyurvcdicPhysidan 2000-602300-EB-75~3200- 8000-275-13500 104.36

opY
ATTESTED TO BE TRUE C
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N'?’. ¢ 70906 l“-.h \nnlol aly tl'l,& AT
5 ) : Pivactorate Baneral Assam lellt
. h\\l EITTERALN AR ) :, )
th, | e W o ligag -
¢’§'5> 7‘7Z> ' ‘{1“4 , i
List A; ‘P CyDyE % ¥ : Coge
. , . . ! ' ; . "':.
¢ '}. SALtENT ?EATURES AFFECTINB PAY, AND ALLOWANCES t« ';' i;;;ﬁ
P “ ASSAM RIFLES PER&DNNEL T
| . .. .
Genecal| ,' : : i : o :
1. Bivt hag notified pay scales and wavious allces for all Ccnﬁrll
S & Para Hiiitary Forces (CPMF) and the sames have al lreddy baeen .circuz ted.
- T to a)) vnncorned by this” e from Lime 1o Lime. Houaver, 1t He no cod
S that dqubtu s6ild ewisgt on wu't-n.us M’ev""'* of 1pplicab£liby and
.' éuJ“” entitlement tharsolf. A% a result, the hLps =ave alnll unaviare -about
:/j 1 their 9ntxtloment nf monthly pay and alh‘e..J“—“”"" : ‘ e
CHG e R e :
‘%%Qﬁa J2.' In thiw info bulletin, cartain iwsues ot pay and allces. htvo
A further been clarified. Steps taken o resalve e.isting vl and {pay
S amalies with the MHA also been covared. N
B A ‘E‘ p—— e ,..-u—v——‘ N . S '$& Z. \
‘s, fm Scales
W , . :
. ' . The pay sacales after revimion under Lﬂntxal Civil Servucod,
. ‘ ieviwved Pay) Rulas, 1997 wef 01 Jan 9 and an rationalisation .of Jp;y
"-" swilow in vcspac‘ ﬂf LPM) personael wef Iu Mok B7 are given'bclau
\ i t Py acalpn applicable &1 nnal:ﬂed pay scalai yqf
| t Cwef O Jan 1996 to : Ahn s @7 ) ;
| t O et 97 : :‘
@ . ( e i e, PO WP BB GO R B 1@ S b e .-‘-.:u. . - :-. e .-.—T.- wiebeeis do W cwwiee M eriie sy e B4 ewmiaiccme owv-o..-»u'.---"-o---—n.m-.‘.?-'dl-—-“;—.7.——
§ (1) t : () ¢ (xy vl
!, o te Gb @Rt s P e @ e P B GO0 LR E Sron wmIRItE .--...--‘.—----.--n..:.uo‘».-u..--..-.‘.u‘--»---- O T LTI E it ok Sednd - e s ot WY & —q---
i '-_’ Rfn W e Y L =TS - 400 7«;0 “75=5 950~80q4590 '
v Y oel ' . , - k
! K (NA15 BP0 PG=IBO0STH-F400 , fank of Lnk eerged with ,j
' - Rs. 19/- as opecial pay. Rtn and gtd Re.JI0/~ pp'
g ' ' L ‘ as special pay with the
; ! _ . pay ncale of Rfn etl&
' ) ' : prnmcted to Hav.i
L]
» ) . i
; MK » Jnﬁn~!% SAGHO-BO-4570 Rl Mk marged ,with Hav
L | ‘ , . with the pay scale of rav
_ .5 f ancluding appt pay.
- \ .
Mav TA0O-BY-4500 TRO0-R5-3500  vith &ppt 1
; : . ' piy of MNg. 3QL- pm il
, i promated tovnout hi hqr rk
| ; 9
; | )
g R 1000 = 10 LOO0
ERRE o ’ ¥
‘ ST T sub t 5300»;75-9000 6H's 0u~200~19500
i o4 . I3 ..
Pt Bub May . HBCN=200 = 1OSO0 2B 10500 + Rel gow-
P ' p@! moqth as .appt pay.
. o @ B e W w26 B il - Wt o= - - PR R R . e e . ' " ; ;|;' "ﬂ-"":r . :'.'. ----.---‘.'.?-'77
. H . I R f _c\‘I ) { ‘ ?'
i QL/;//” | | o
d \ . v
[ ’ . . ) g"\‘
i ! - | ] ‘
1‘:’ . B Lt o ‘ ‘ATTESTED TO BE TRUE COP" !
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R Spegial Compensatory sRemote,ggcalitx)

sllice han heen daubled trom the @nrabing rabes dpp\xcablo to- all
4. 6flcult’ and other areds Wt O Ay VT Yot naUlfi(uVlQﬂ an“ ‘the
.+ ject han 3loo hoen crrenlabted by Lois Bhe. The ¢l of difficulkt’ .and
stner  Aread hawe bean i g tead widde Lhaw Irte lotler No /Pors/bth-
Fav/Pant/98/°806 ok w7 fug BE. Yhe pates applicable ke v&ri?hl pﬁlc'l

sve given belaow - , R TR
o : : r-y P\qu '
! éh‘te gt o s e ' - o e i GO eu S 140 s S G O T P WY W W D O ey
‘ tBalaw s rnm)/ - g fl. ..1‘\«\«)4 -:nu. mm)/- c' Rs.?OOO/-
el A 000 S - 2 () t L : to gl and.. '
t 1, aw‘ :Hﬁ.-“n"-zﬂ%.8W99/~ tLaboya‘
Han{pur 154 O 150 DD !

N
40 <R R Yl 160

(s‘ thf!cult Area

250 400 S50 P 800, -

ek .z.l,.,-., i o e ) . ) ". 0,1! ’ "
TOO LG 700 1000 !, 5"‘31
th) Other Area !
i

tc) Thfougnout

srzawl District 150 00 A% HO0
M | 2H0 A00) $450 8O0 . )+ :
. Bikkim IR0 - SO0 OO0 1000 i 1306"
YLy an @0 120 w«)';,_? . zorj
. arunachal Pradesh ,~; i- ?tﬂfrﬁfa
ta) Difficult Area T 300 TN 100025 ; 1%0% ;?
) Tt!roughbut 250 400 550 gon . 1;35? i

Arunachal Pradesh
except above .
’ oL,

*d Tmame

Teipuna Lf ~J \
Teipuns o
. 'S i .
(a) Difficult Area  2TC 406 550 : gog © §1090!
. ' | '
(b) Throughout 150 TO0 a0y &0 |, 730 |
Triputa except above. ' A S é ﬁw
: S MR (R

- 5. Special™ ‘Allce (SPATSEBNA I wA- MMMMW iih b
1) () /97 -E. 11 By dt FLTY6Y e

The cotltng»lt‘~\

-ida Min df Fin Yetter No.
@ of bastic pay without any e=iling o {3y guantum,:

Re. tnnn,- por month’ currently (o foree 5haAA,nn tongar be appl(;abi

atid - khe conditinn  that tha aggragate  of  the DA qlul. upect:
pay/D&nutscton Duty Allowance, if any, will not exceed -Re' ‘Olew P
month, “is also dispensad with, Othar Lerms! tand cnndltto;l qovornl«
the grunt of this allne ahall, houwaver, nnlxnna e ﬁ' lpﬂ}thﬂlOot

Yt

‘.‘ ' . '. . " . ‘
[ . ' | "_.- ' .' “‘ ‘
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. | | ’ . \. :
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.. hasz onw ey e IARE N I R ] Rifle _pnrlonnqg !
‘ﬂ \@ikkim at tha zame vate ol Eormadoditicne applicable Cfor
ployees posted in the HE Reaino. i i

sl .

4

'
' Lh
£ Allce. Yhis DEa klad sobmibted A f‘i('-)p()‘\dl F to’ MHA ‘.{‘
Jide our letsar Tk, N ar Skl e s R ke 0 Des @7 'f.pr' lUEh
Ration Monay Allce bo Az Flod Lee s tosifu A0 Bt a 0N e lines of Sth -
crd cmn'mwnd\rnm foore PO e i PR Ge s s tLicmed Ration Money .-
Al eff from 0y tap ARG Y] ot i nad e .)'\';l‘,mi IRl P‘l's md
gffe upto the b ol ko Cadr gy widde MY arecbers N AT M/ GR-PF LT da i(’.
N Sep 16V, The allcw wiH by app b ie et oo Aemy Geale of  rati
gased on § daily ceat pf S eataries. Fron vikian mey he oup in l-‘l.pd
at the lag whews thaowa factlobyes apen praasently admiasibtla, The allce

will bhe emtiklest ta Nunim R FVtas et b adpte 3 .
———————-. . ‘
(x)i Aoy sede the Aray, '
th fihve 3 ;_'M e rms e JF o o Line bane o ! '
apr byl contyal.
a! .
4’.'), Under oap vottbial ot e '
. . »
(d)  In CL/Dinturbed (waRs. ‘
e. Thile Dte has civoulated the NIRACIE vide lettar o
ﬁo A/Povq/ﬁih-PPfaVol—ZII/”Q/IA* dated 11 Gep 9, o
. !
,9 Q_hg;_h!l gp. The Govt omders far tollowing allae have been'’
rocelvod;:— .

ﬁ'7 - (a) Jojtizl Unifore Grant. Rn. &500  for suth cat only.

(o) ggggggl_u Untfore Grank. Ru. ed . e he granted after evhvi

“1 7 yodrq far antitled cab.
: )
-*"_“““‘16’ ‘Waghioa Allcy. B30/ pm for non-gausbtted stift subject %o
d&.coﬂtlnuunCD oi issue uf washing an3p. ‘ r g A
e ’ t .“ -2‘
Rne s .t.!i ¥ H’\?’ 3 " e i; *""m’}" “’“‘ﬁm}nw B e s e el SR h‘
. TS o - .
% i s ined i) CoRu TR pin. , :
. TR '
tii) R e, Y- i, . !
‘(e) Leave Travel Concession. cynrs  daubrs sbill) eist, .
antitlament ot LT 13 clavitind A ander 2 . .
. ' ? L
Pay Scalns itk fntitlamant ' ,
Dy nRRLNE LS _ y ro
S ) (i) 2HB0-Tdou ) ; A
-v~M&¢Aa¢lhnunaLﬁtJaMAbiu“ SR, Jollower Sleeper claas. O
. v ‘l\)l \w ) At .: ?-!'!mw 41‘*%
W S ' S A N
o LIC had been amondeé ve? O1 Oct.98 as under vide o
. .0 DOAR aignel NO, & 2419 dated 22 Sep 98 e | .
! A o , ...7‘ - "‘ 'vd
(a) Belew b, 4100 . Secend clase sleeper.
L) B, 4100 « B, 7999/« - Pirst claes/AC IXT tier sleeper. . .
: , (e) 305000 N TR 7A ~ AC 2 tier sleeper. .. e L
o s (). e 16400= 3, (U594 - 4C Firet olase.: . o T

L " . : '
/. L ¥ -— q/ ) RN s Q“ ?.'.’ A& 2 aeel ‘1qas ntx ' '
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B (ix). 6500-.105(')«') . ) Gub S Mg ‘ Ry “7; : :,,_'\‘_-.
"'. . : VO . w ) Apat Pl XA Tiaor ! l.n.} ‘~ ‘I';‘,' Y ';i.l“
: 10&450Q= 13850 L) Iy Ceaed & sleaper, 1\ ."; Y N _'i';. Ay
. 0t by Then
()3 1PO0N0=16500 O I R o
ko ' Yo omak A 1at clasw by Ui
1HAOO=-2300 ; Lrnivie LB 1)
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() Jgurney Period. Pemararo e vt iend s L Bt | Loave  for povg

pusted Lo S1lkim, as hovnny aanted far e e o v WE Region. o
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(b) - Bpegial Cqmpensatory Allowance(SCA) (Remgte Loca 1i¢y). CA

for . pers ponted in Manipoe fo be heonmht wb par m:th .Naqal nd 't
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gmmnnum to MHA. S S
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ction of Warrant Officer (WO) Rank for Technxcﬁl_Categorgog
Rifles. n response Lo this Dte proposal for :ntr¢du?ing tHe .

‘mank aof WD equivalaent to Aszt Sub Losp (AST) rank in BEF the {MHA - aq
issued {instr for prep of a Cabinet NMNate for vafionaltﬁatxon of T ch"
Cadre {n Asnam Ritle via-a-vis other CF0s, Details  auked by bh.f

mﬁtnttt s have, baen fwd along with fin . wmplications. The Labtnct Nocggg

#Mitl “o@r tud by MHA to Min of Fin for theiv approvrl/ﬁancbiqn afger

‘Jtnmplrinq opr proposals with other CPOs. )

§

i

;“ntructuro of clerical cadre of Aasam Rifles at par with Bsﬁhxorder ,ﬁo.

._nata:sxm1 S B _ R

|2
- “gxYFA). This Dte had taken up & came to uparade the basic pay of

'u

4 ‘ v
. Ungradation g_ Posts of Combatised Clerical Cadre a% ng o
. MRA ia favourably disposed towards bringing .the 'c qk‘"

~r i

for re~designation : af ‘Hav/PA as WO/FA. fNrdor for the same . ﬂas-
qtvon**‘y this Dte. The correct equivalance of b Rub - for"W6(PA) g
§

prepare & Labinet Mote for rationalisation of Clericsyl Cadre is—~a-\is "
other CPOs will be given after camparing our proposale :wbz ‘qtb_sij
CPOw. it
- B o
t8. =Ds _I_Hav/PA_;_.QOIPA. MiA has given Lhe*r apprq' i#

O 8-t
T

being prpcessed alonguith the clerical aadrae pwnpmaalz ‘Para

N
'

S

19. ggﬂangbmdnf 4gi Promotional Prospect of Dtmn Qatogérx 13,1Ehgj)
1

. -
R mluﬂ_‘.;‘._ﬂ.

!

'Up of Assam Rifles. MHA had bLirned down this Dte . .propoma
a rk structure for Dimn cat io the Eoge set-up in "AR r@n -

af  havin
the plea [that ther2 is a ban on cre ationsupgradation of posts by Min
ot Fin. 4omever DBAR during Ris viait te the Ministry convinced the
autharities to raview the aase to onive opportunity aof carrier .
progreadijon  to the cmmhatised dbmn cat. MHA is  eupected to isgue

‘ovrders lor conetituting 3 canmitias recommending the posts raquiring.
promotion/carrier progression, wnder which Sthis cabk case will (he ..
congidaerdd. - ~ : ; h’l&r

20; UBgriadation of Pay Ecale for Post of Veterinary Fleld, Assistait
VPR

to Rp.4000-100-60G0O0/~ per month. MMA s inclined g aur groposq}.

" Info has ,also bepn anught from BSE regavding VEas se wwing thn‘thtmwso\.

th&t a composite case ran be pwn;,(u Mtn ot Fain.

"'FW. Semen ¢ yurp——

?l' E.LK.IS.LQQ QLEMQD_EL w ‘whyre wh ~fixaien” ~ aont in "%T

« Thi= Dtw had ﬁropﬁmﬂd to MEA that akcess am
casen uhould be protected. MHA lixs intimzlad thak Min of Fin (S¢h
ITmplemantation Cell) in khaojir letbtaer of 04 Apr B vave clari{filed tHat
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An lies {n the Pay Scale of Civ Posts a tgu :
omlg;;&;f—Whis ET% vide Jebbar ko, h/m:$%?hth CPC/APE/98:dt -2
talb enn up a preapoiat o ey ioeg 1Yy ra.q‘uivatoncoj batwee
ambatiaed and Siv post oo MY has Luvted dome o propoual . vid
Jatter Moo BTOUIAUHNT0F ) L o 1) i3, elarifylng ‘that 9t
Has given weightaga to X tRix ) f(awtor while making chet
recommendations, fccordingly combiatant pare have baeen gﬁﬁgn an- .edg
over the «iv counterparts, Homaver, tao get ovar the perceived anomaly

iy slaff may opt for squivslent combatised posts as  glven ’;Q?iNHI
%tetter‘uo. STOLI/4878B.FRL At 19 Sap 1909, " T

3
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rad mmmmmuwmm.rw
gf_ Assas Rifles. This Dte had taken up case with the | MHA' for
pQrading the pay scale of Anst of Nan-Sectt org in Assam. ‘'Rifles to
%.  3Q00-123-8000 par manth. The caze haw been favaurably ref by MHA

;yo Min!of Fin., Jhe decision ot Min of Fin is avalted. '
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24: - Enhancement - gf Promotional Prospects of Religiqus
Rifles

« Presently, Ansam Fiflag ix awth 9 Bub and J4 ¢ Nb ‘Sub

_Roligiﬁus Teachart. Ta enhanee sorvicae conditions, this Dte had . taken

Mp case with MHA to restructurs the Reliqgious Teachers cadre and “auth
2.5%ub Maj, 18 Bub and 19 Nb Suh. The propoasal has not been accepted by

~y

i*XQ Assam Riflea on Army analagy. Other CPOs (BSF) do nat. have  this

;
Vi
g
i
}
‘
.
»
L. 4
¥
)
t t
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s

;iho Ministry on the ground that Religious Teacher cadie: {s peculiar

€at. Secondly, this cat does have promotional avenuem uptﬁ?ﬁhé{rg;%ﬁéyf
D, Notwithatanding the abhave, this Dbe  will take ~Up:.candi,at !
reviewing the saervice conditions and rank structure in' next scadre
review as and when ordered by the Govt. ) ’ !

. J ‘ . '.f.
Ispartant Issyes Relating to Ex—Assam Rifleg Eéﬁggnggl.

a9, Grant of Various Con sion/F lities $t9 Ex- Bifles : - .
Personne]. This Directorate ivas approached Chief Becy of all Btatew -

Qf. . Union of indiax vide DU letter NO ARESA/BD/ 3219 dated 20 . zqaﬁ;eo'

accord same priority to the Ew-Assam Rifles pars as well as !dependents
of those‘killﬁq in action tar thaeir resolt (ement/ rehabilitation as'is
Qiven to Def pars particolarly vn respect of the following ¢ ’
L) Pretorence in Providing vre~eap .,

" )
b) Praferential.nllqtm@nt of havsesplot, "

(¢) Grant of loans ta prochane house/ploy, ' e

(1) Allutment -af land to Ehe Lt lass Fureflugan Riflea pers
Juring the course of the re-dintr ¢ Land in rural areag. '

ta) Grant of schalarship  to children  of 'puwu killed ‘or

woundedJdiwasblad {n action. 5;'
. . . .. ‘ ( . '
26, Central Para Military Force (CPMF) Hosp Fa ! « CPJF

Pensioners and thair (amilies wiig e not availing Central Govtmﬂccl‘h-b
Bepvices (LGBHY) facilitieon, widl he xllamed te fvadl. med Cfacidliey R

gcgm ALL ORI Hyoy 405 es echbve atrehe Farey Ty P el fndmﬁ"“’fu.,
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latktar NO A/Pars/sHth CRC/98:sval-101 danad UL Mar 95, DGAR Hecard
Branch 18 wasaing Jdentity Cards Lo all penwionerrs e tors pﬂocaudxng
onfrpension. Similiar ldentity Cavd will he 1, wnd to N3 of Jeceased

fsfes. Thewe identity card will be (he 4uth for seakiny CPMF  MHosp
f. 11£tlor ‘ ‘ . .

Med Allge. The Gax ettw ot India (Latragrdingeyr dn 192 da%edLZD
Sdi 1997 ‘hag authorised med allce to pen.aaners residing o1 an  area

v not coveted by Cantral Govt Health SGcheme. A wum of Fs 1U0 per  month
L fiwed wmed allee 15 authorised to all such pensiaoners for meeting th-
day to da med expenses that do not reguire hospitalisation.,

3

28. CSD

to Ex—Assam Rifles Personnel. 7This Lte had taken.up

AR SR E § YV the Bovt vide Jetbeoe Mo @S- WS90 dated 00 Mar 9%, for
extending| CSD Cantreen and med racilxtxva 15 wJdm ssidle o Army B

) Set w1 eman, Lo EBi=Asgam Routley por: The MG has torned down  oyur
> proposal |vide th»xr letter MNo 1/‘9/“’-Nﬁ.[1 datad 27 Sap 9%, - Not
withstantjng the Wnove, this case has agarn buen taken up oy this Dte
vide wur! latter Mo A/I-W/7-B8/%& dated 11 Tul 96 with MHA fap P
- considevation, The outcome 13 baing purswed., o

[ 4
L

;.
¢
o 29. Thia'bulletin brings out certain pay and allge entitlemente -in
addition fo those circulated earlier, and their applicibility in Asgam
s Rifles. It has algsao  addressed certain  addl  issues af 5th CRC
' anomalise. and the action Caken by this Dte to ractify them, This 1s'an
info bulletin only and it should not be quoted as auth, for JRIcCh the - -
fo!ovaﬁ? Bovt Ordévrd Should be ref tn. Progresd—on dUtstindtag—issies

1 ve circulated to all as and when dispased otf by the Ministry,

Ay, A copy of this hand out will be dis splayed at prominent places and
Al]l purs explained of tha correct posn by cdr in the chain. Hindi

: varaion of this letter is heing fwd separately,
3
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Grih Mantralaya

Ministry oL ttome Af{alres
Mahianideshalaya Assam RiLYes
pDirectorate General Asgam R1ELos
Shillong - 193011 o

I1.14015/Sth crc/98/A-11/ v March 98

sove of India

rMinistry of Home ALEa1rs
(PF.I)

Hew Delhi-01

%Mﬁb?%ﬁﬁTA@iON OF 1PGRADED PAY 3CALL FROM 01~1-96
OR THE PO3TYH OVW TTETER INARY FIELD ASS 15T ANTS IN

R

TS ASGAM_RIELES

w
e
et

1o 1 am direoted Lo invite Ministry's attention to tho
approved pay scale appaaring at serial No. XXIV () in part
eny of First aenedule of coS5(RPY Rule 1997, wherein the
revised scale oL cortain comudn category of Veterdnaly
sraff have D2eN Approved by e Sove as urxiar ot

vame of Post pre~revised scale Revigsed $cale
T o o A o -“"W"““M suial
stockman/ . . :

Y e, 950-20m1150=25" i

Compounﬁer/

3tock a3tk 1500/” P

rninal 70 §%°4000~100~6000/mpm
shandry Asstt oy .
Husbandry rsstt/ o 1200-30-1560- |
ures.uex \
40=2040/~ pm |

2e Te gubmitted ghat thore are 31 sanctioned posty of
veterinary Field assistants in this rorce who have been
allowed standard revised Scale with affact from 01~1-~96
replacing the p:ﬂmrgviSCd geale ag per part ‘A% of First
schedule of CC5(RP) Rule 1997 a9 under =

wame of Post pre-revised Qualiﬁicatigg Revised
oo o R

Name of PO w15 oF Day IO uired as R
par TeCruLt-
mont RuZe
Veterinaly (a) 975=25w Matric or 054 3200-85~
Field 1150~EB¢30 equivalout 4700,/ - pn
assistant 1540/ ~pm with Diploma
(VEN) in Veterinary
sclence
(b) 950m 20 Non=matric or m.BOSO—?S-
1150-EB~25 equivalent 395080
1500/ =pm with certifi= 4590 /=pm
cate in
vetoerinary
%/////// Solent@s
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AL SIS Lant eXisting i thao
Fhe posts Mentioncd ag s5orial KLV (o
first schedule, oo DT=ravias.;
Fiold ASSIStante in assan NG S Y
fevised sScajes SL N Liaond
have haep TeVisad hu g
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CHANTER OF DUTIES Of VETERINARY FIELD
CASSISTANT : ASSAM RIFLES
1. Guide lines on charter
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: (fef to DGAR letter No.
1,14015/C~Duty/VF 3/Med=4
.A* dated u

CHARTER OF DUTIES OF VETERINARY FICLD
ASSISTANT ;. ASSAM RIFLES

1, Charter of dutice of Veterinery Ficld Acsistent croons
under § - '
(2) Reqular medical inspection Lo be conducted, to
ensure fitncss of Mnimals, by the Veterinory riole
rssistont and proper record of such inspections b

, mointrined, YT

\}&6 Pugular medicel exemination ane treatment of eich
Animnls hold At Battalion,

(c) Rueaulsr medicnl exomination of fnamnle ~viailebl
in Deiry Torm,Foultry farm eone Pigyery Trrm o ote in the

Bottalinn,

;Id) Veterinery Micld fAssistant ~lways mcemupony Lhe

) ; tnimsl transport when they cerry leed from one plaen 4o
a nnothcrf ‘ ‘ | 3 ,
L. {e) Examination =f MOH (Meat of Honf) snd inspection
- . ,
. o of dresscd meat issuert to the troops.
# (f) Veotcrinory Field Assistant ensures thot cnas
" supplied by contrector ore fresh, of good rvercgs size
¥ Y and weight of 12 cags is not bhe less thon 5H00 ams,
Intividurl egg weighing less than A0 qme is not b
ncceptod,
¥ (¢) Veterinary Ficld fAssistant ~lso ensures that Prultey
live is heolthy and woll nourisher!,
+
%
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Appendix Il \
Classification of Technical Posts into Various Groups
GROUP I-FIELD/FARM TECHNICIANS B
1. Farm Superintendent 30. Semior Catile Superviscr
. 2 Superintendent (Dairy) 31- Animal House Keeper
* 3. Dairy Farm Superintendent 32. Horticultural Supervisor
: 4. Farin Manager 33. Forester )
L " 5. Dairy Manager : 34" Senior Stockman
’ .'7“(6. Dairy Cattle Manager % ./3_5.___Stockman .
- s FerAssistant Farm Superinicndeni ' 38, veicnmary Officer
8.,Assxstant Superintendent 37. Semior Veterinary Assistant 1
4 ‘U:'.,z::"'_'; 38, Vaterninary Assicrany -
G 5 dumor Farm niangger . yric-un.lrv.\.muuuu' !
: - Junior Garden Sw perintendent 4. Fishing Maie . '(
T unior Md.nager 41. Sciior Techical u.n..w{..u.; . %
v *Junior Superinteindent 42. Technic ! Assictanf 4
;\}:I" ‘ H, 13 - Asstl. Farm Management Cificer 43, Junrer. secnnicas A\alsttmt ,%i,
' V14, Assistant Manager 44. Rice Production Training Asstt. v
15, Field Officer 45. Agricultural Assistant . - T
M 16. Field Supervisor - 46.Botanical Assistant :
17. Assistant Ficeld Assistant 47. Extension Assistant
J/18. Field Assistant o 48. .Entomological Assistant
19: sumor Field Assistant 49. Horticultural Assistant.
20. Junior Field Assistant-cum- 50. Livestock Assistant . -
Curer 51. Meteorotogical Assistant ™ - -
21. Curer oL 52. Physiological Assistant o
w22, Fieldman =~ - - 53. Plant Protection Assistant "J
" 23. Senior Farm Assistant 54. Seed Exchange Assistant 3%
24. Senior Assistant (Farm) - 55. Asstt. (Seed Production) . 3
".25. Farm Assistant v 56. Senior Soil Assistant | o MR
/26 Junior Assistant (Farm) 57. Stock'Assistant " ]
R L 27, -Herbarium Keeper . o 58. Senior Biock Assistant ) ?
a0 . 28. Herbarium Assxst‘mft 59. Field Plantation & Store Asstt . K
- i 2§ \Iursery Asssstant 60. Junion Survey Assistanf ‘
% ( . . i
t 4
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.Leikai, Imphal West District, Manipur
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 65 of 2002.

Date of Order : This the 1lth Day of December,2002.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble:Mr K.K.Sharma, Administrative Member.

Shri Soraisam Manimacha Singh,

~ Veterinary Field Assistant of

Assam Rifles now posted at .
A.R.Thoubal, a resident of Chingamakha Maisnam
«+Applicant

By Advocaté Sri S.M.Singh.

- Versus -

1. Union of India,

through the Secretary to the
Government of India,
Ministry of Home Affairs,
New Delhi.

The Ministry of Finance,
‘through its Secretary.

Govt. of India, New Delhi.

3. The Director General,
Directorate of Assam Rifles,

Shillong-793001.

.4, The Deputy Inspector General,

MP Range, Assam Rifles,
Imphal. '

5. The Commandant,
7th. Assam Rifles,

Thoubal. g . ..Respondents

By Sri_A.K.Choudhury, Addl.C.G.S.C.

ORDER

CHOWDHURY J.(V. c')

. The issue relates to upgradation of pay scale of

Veterinary Field Assistant serving in Assam Rifles to

Rs.4000-6000/~ in parity with those other counter parts.

L
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2. Mr A.M.Singh, learned counsel appearing for the

applicant stated that the applicant was agitating -the

" matter in different forums and féilihg to éet any remedy he

moved the Imphal Bench of Gauhati High Coﬁrtv in Writ
Petition(Civil) No. 798 of 1999. Finally by order dated
31.12.2002 the Writ Petition was disposed of directing the
applicant to move the appropriate forum ﬁélseé<his remedy .
Hence ﬁhis application before the Tribunal for redressal of
his grievances. Mr Singh also pointedv.out to the reply
submitted by the respondents in which it was indicatéd that
the authority took a decision-advising the. Assam Rifles to
process the proposal of cadre restru;tﬁring of thevpost of
Veterinary Field Assistants in the ménner indicated hy the
Ministry of Home Affairs in its communication dated
17.12.99. The relevant text of the said communication is

roduced below :

(i) DD(Pers) BSF. has intimated that a
proposal - for cadre restructuring of
Veterinary staff is being processed by
them. ITBP is also 'processing the
proposal on the same lines. Assam
Rifles was advised by Dir.(Pérs), MHA,
to process the -proposal for cadre
restructuring of the post of VFA.

(ii) mo  maintain uniformity in

educational gqualification and pay:

scales as recommended by the Fifth Pay

— Commission, Assam Rifles was advised to
process the proposal in consultation
with the BSF and ITBP, so that a
similar proposal on uniform lines is
formulated.

(iii) As the posts of Veterinary stff
in BSF and ITBP are combatised while in

~assam Rifles VFAs are civilians, to
maintain the uniformity in the rank
structure, Assam Rifles were advised to

- propose the combatisation of these
posts as well.
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(iv) since the matter is already
subjudice, any decision for upgradation
of pay scales in Assam Rifles can- be

taken cfter finalisation of the Court
case.'

Mr A.M.Singh, learned counsel for the applicant has also

drawn our attention to the communication sent by the

Ministry of Home Affairs dated 31.3. 1998 1nd1cat1ng its mind

/Bi' - . £ 1mp1ementat10n of upgradation of the pay scale of
hY — L / .

lb//’v \\\\Véte inary Field Assistants in the Assam leles. The said
T R

e\ 6

AV i -communlcatlon clearly indicated the decision of the
(2 ‘/ :

RO

N LS

Ggﬁthorlty for revising the pay scale.
Ywaiw !

3. We have heard Mr A.M.Singh, learned counsel for the
applicant and also Mr A.K.Choudhury, learned Addl.C.G.S.C.
for the respondents at 1length. Considering the facts and
circumstances we are of the opinion that the ﬁattér requires
no furéher adjudication from our end. The Government has
taken a decision in principle and in view of the pendency of
the Court broceeding the authority did not take any step for
implementation of the matter. Inlview of the clear statement
made by the respondents we dispose of thié application with
a direction on the fespondents to implement the undgrtak;ng
as expecditiously as possible,’preferably within a period of

three months from the date of receipt of this order.

% Cﬁ?The application thus stdnds disposed of. There shall:
\ ()
s \t Ll Q‘JR\A

f\Ria ,nﬁowe 7, be no order as to costs.
et — |
‘ B e - o e e et s v m——— - [
4 A\ T —
PRENSRR J e d
ﬁ(«, ﬁ& \Q\ : Sd/VICE CRAIRMAN

‘ @ raice’ L .\\C?! /

jon 08 DAt 54/ MEMBER (acm)
A ’L hu«\ b v \ \
C Gu\\‘a L,;
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LA / etc are being piven Jss pay than their comncrpmtk' it othsr CPOs. Case was taken up
- the pay scale applicable 1o e 1dn in other CPOx|is rocommonded to be suth to AR tdns.

MHA has deerido e foilenving pay seale f~r alt CPOs.

s et !

SR Y

B
1
!

P10V L1 2068 (SN 1214 dE UL Apr 20p!1
i ‘ {

2" Progress on pay anomalies proposals are given w the sycceeding paragraphs for ivfo.

’

3.4 Rapk and Pay Combsteat CIK. ~p bring parity in ranks and pay'with other CPOs, a
_case was taken up with MHA duriug 1997, After protracted coxrespondence";atxl several

migs held At RETA. it has aow been decidd that enty grude of Stenog and combatant cfks
would be AW g AR) and HavClkn apectively in the scaly of pay Ra 4000-6000/+ ad
Res 3200-4900¢  all COMES. This solty v ade &ill be apphicable to the new etrants only
 aud the existi; stad} in tha Steno unéd min
- iwbete they-are uf pres st Thie Dte hus further taken up a case with MHA that unlesd the

—oxsting cays-i pe-drageted ont step up, the new policy cannot be implemented in AR
* MHA s decision on the matter is w0l awuifed. - ,

4 | Raph ond Pay of Tech Cadre. Pyre of RM, Dtma, Pharma and Compoundor of AR

ked to submit proposal indicating

coubterpals i plt-0 P are yiven AS81iMhe MHA had .

terial carre will continud to wk in the swroo Jovel

C TeleNo e € - Afahamdechalays Assam Rifles C o
C o : Nirectorate Genersl Aszen Ritles: '
jhillong.-?%bll. . i
A/Pers-ay & Al 20061 Ly .\p(; 2001

/

“ yith Ahe sam. take R for rectiremu eration are gi*en'thc rk of Hav whereas their

" caidre to cadre L o panzon with BEY whers the rk of ASHis avaithble in other tech cat also

along with fie sarlication The proposal along with fin mxplicatién has been submitted to

MITA and tha ease ¢ iying with MOF¥ for arproval.

27 anomaly i av of Tda ‘There are pine cats of tdn of AR such a8 Cook. Carp, WM
p that

Y yooeo ok, Washerma:. Barver, | Rs 2610-3540/-
Coepei e M Trilor & Poiat :

| . Re2550-3200/- -

M S Safa

Lo e L dmpherion dong with restro ering proposal is being fwd 1o MHA for

7 gpproval I b sl e decid~d by ti:d MHA that the provision for remusteration in Rfn
(GD) from '-l_bo'\'; i - will ba minde 1 RRs. . o

- : . . .
Lo e t
'] /%/
l '
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A Regition of Pay scales of HRour, Yh of Nb Sub.
Ay izs @y¥anced Rs 190. - of add] et of pension to NCOs granted heny rk of Nb Sub
*"gni retipwgrere finie Rs 30/- wet 01-01-9& " O 'the similar Jine 3 case bz been taken up with
‘MHA ‘g enbuncement of ex-AR A'ocg' NCOs. The case ia lymg with MOF for

'
i
+

raded Pay Scale from 01-01-96 for

* Impl;mentation of U h 4
& CPC the jost of VEA and

t . In

A vasg hus Lgen taken up with MHA to awcord
' usplemeatatign of revised scale to the ppst of VFA in AR. Case ig under prog.
, : ! :

approvel for

AR are drawing scale of py as per

‘m‘of‘oth«umwmm
000-8000/-. Caae has been talien 1§
Toe cnse 19 under

: Anorualy in Pay Scale of Civ #tmn. Dtmu m
part A of 17 Schedule of CCS (RP) Ruids 1997, tn 8°
Part B of 17 Schedule of CCS(RP) Ruley 1997 i.e., Ry
with MYLA for upplicability of part B Seale o AR
connduration with MOF.

dimns wef 01:01-96,

9 Admntting Revited Scale to Tea
CCS(RP) Rules 1997. A proposal has been
of 52 PC t tauchers of AP Case is under Co

ideratiog with MELIA

(Satendra Kumar)
-
' DIYA) ‘
For DG Assam Rifles
Copy to -
iz D
fa T
Mai!}v '!
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r declarstion of 5" CPC report,

squivalent grade in other org las been revisod by 8 single scale



